
CENTR AL ADPUN ISTRAT I l/E TR IBUN' f-l
PRINCIPAL BENCH: MEL' QELH'

O.A. Mo.2370 of 1SS>4

Ototed Meu Delhi, this Ist day of Harch,1990

Hon'ble Shri K» fiuthukumar,F!ember(A;

U Shil Har-ish Prasad flamgain,
R/o Etr, Mo.903.,. Sectpr-Xn^
R. K. Puram, MEL OLt-hlj,

\ *

2, Shii Oharma Mand bargain
R/o ctcr-XJI/g03-
R® K« Puraro, MEJ DELHI.

» =3

.By Advocates Mo.n8.

VERSUS

Applicants

1. Directorate of Estate,
^;/0 Urban Development,
Union of India,
Mirman Bhawan,
NEw "DELHI* (through Director)

2, Estate Officer,
Directorate of Estate,

•fi/o Urban Development,
'Nirrnan Bhawan, -
NEU DELHI,

"3. Union of Indie,
W/o Urban Development,
Nirifian Bhauan,
NE'J DELHI (through Secretary)

4. Controller of Accounts,
Prircipal Accounts Office,
Gcvt. of National C'apital Territory of -L-'lhi,
Morigat® Bus Terminal,
"DELHI Respondents.:

By Advocates Shri B. Lall

OR D E R

(Order)
•Shri K. fiuthukumar, fi(A)

V • •

The learned counsel for the resp.oncents.. states

at the Bar. that, the respondents have, regularised fch® .

quarter in.the name of.the Applicant No»1.vice order

dated 5., 1 .-95.. In vieu of this, the learned counsel for

the respondents -states that the application has hs.come ..

infructuous.

The. application, therefore, is dismissed as

havioQ becorns infructucus.

dbc

(K, fiuthukumar)
fisrr:ber(A)




